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A Acharya 'Vinoba

~ at Rs. 10000 should ha.ve boen rais-
ed. May I point out that in relation
to our per capita income the exem-
ption limit for income-tax in our
coutitry is already relatively  high.
We cannot ralke the exemption limit
further without causing serious ero-
sion of resources particularly because
such erosion will affect the States
most adversely. As Hon. Members
are aware B85 per cent of revenue
from income-tax iz  distributed
amongst the States,

Shri Kanwar Lal Gupta and some
of the other Hon. Members have
urged that the rates of income-tax
shoulc® be reasonable and that re-
Intively low rales of taxation will
permit better tax compliance and
curb generation of black money. I
do not deny that there is some force
in these arruments. T would orly
like to point out that if we have
been constrained to raise the margi-
nal rates of income tax slightly from
69 per cent to 72 per cent, it is be-
cvause in a year when, on budgetary
cons;derations, we have heen ¢b-
liged to raise resources on a 8igni-
ficant scale relatively better off

~ sections of society could not have
been left out on considerations of
2quity.

Shri Kanwar Lal Gupta has referr-
ed to the need for levy in income-
tax on agricultural incomes exceeding
Rs. 12;,000. Without going into the
question whether. this suggestion is
desirable or feasible, I would only
like to point out that under the con-
stitution the taxation on agricultur-
8l incomes fall within the ambit of
the States. We do, however, take
agricultural incomes into  account
for purposes of determining tax rates
on non-agricultural incomes.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Will you recommend
to the State to tax the rural ¥ich?

‘SHRI VAYALAR RAVI: Yes plea-
e hnplement the Raj Committe_e
Repm't

BHRI SA‘I‘ISH AGARW&L Iam
*pnaipz to fhat .

Bhave's fﬂt (St.)

It may also be relevant to pnhst
out that the Committee under Dr.
K. N. Raj, which ‘had gone into the -
question of feasibility of ' ‘agricul=
tural income-tax had come to thé
conclusion that levy of agriculture
tax will result in many problems
and the same objective could be
better achieved through an agncul—
tural holdings tax.

MR. SPEAKER: How long are
you like to take?

SHRI SATISH AGARWAL: I will
finish in a few minutes, before. 3 o'
clock. Even this suggestion has not
been acted upon by most of the
States.

Shri Vinodbhai Sheth has criticis-
ed the proposal to curtail tax eon-
cessiong in respect of savings in the
form of Life insurance, subscription

to provident fund etc.

MR. SPEAKER: Shall I interrupt
your speech for a ~moment The
Prime Minister has to make a state~:
ment: the matter is very important.

—

14.43 hrs.

STATEMENT BY PRIME MINISTER

RE: ACHARYA VINOBA BHAVES

FAST AND PROPOSAL TO AMEND
THE CONSTITUTION

THE PRIME MINISTER (SHRI
MORARJI DESAI): The Home
Minister made a statement the other
day in the House about Acharya
Vinoba Bhave's fast. The latest re-
ports that have reached wus would
indicate that Achary's condition - -is.
fast becoming unsatisfactory . We
have already; explained the efforts
we have been making to find a satis~
factory way out. It has been sug-
gested to us that we should also
consider legislative proposals to:
suitably transfer the entry regard-
ing preservation, protection ‘and the
improvement of stock fram . the
State List to the Concurrent Liut.
Leading Sarvodaya workers have
conveyed it to us that the Congress
1) Pu’ey as ‘well ‘ag the" cmreu
‘Party in Parliament ' wm M
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[Shri Morarji Desal)
thelr * whole-hearted support to a
proposal for amending the Constitu-
tion in this behal?, We shall, there-
fare, bring forward an appropriate
Bill to - amend the Constitution
during the current session itself and
subsequently introduce the neces-
sary legislation in this behalf, We
hope that all the Parties will extend
their support to ensure speedy pas-
sage of the Constitutional Amend-
ment and the legislation in the two
Houses. Such a Constitutional Am-
endment will not only require the
support of two-thirds majority in
the itwo Houses of Parliament but
also ratification by legislatures of
nat less than half of States. With
the cooperation from all Parties I
hope it may be possible to complete
the entire process at the earliest
by March 1980 (Interruptions),

SHRI SAMAR MUKHERJEE
(Howrah): We are glad that Acharya
Vinobha Bhave has withdrawn  his
fagt. But we are opposed to this type
of measure. If any assurance has
been given to Acharya Vinobha
Bhave over our heads, we cannot
aocepi thig position, I want to make
it perfectly clear., But we welcome
that he has withdrawn his fast.

SHRI MORARJI DESAI: Sir, I
have not said that they have pro-
mised support. I know that they are
going to oppose I am not much wor-
ried about that,
(Interruptions).

SHRI G. M. BANATWALLA (Pon-
nani): It is shameful that the Gov-
ermment has fallen a victim to
blackmail., (Interruptions).
MR. SPEAKER: At a proper stage
we could express ourselves.
SHRI' G. M. BANATWALLA: The
Government's decision is most dep-
lorable. (Interruptions).

MR. SPEAKER: The Minister will
continue.
14.46 hrs.
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(SHRI SATISH AGARWAL) Shri
Vinodbhai Sheth has criticised the
proposal to curtail tax concessions
in respect of savings in the form of
life insurance, subscriptions to pro-
vident fund etc. Goviggnment are
fully conscious of the need to pro-
vide adequate incentives for promo-
tion of savings. Contributions to life
insurance, provident fund etc. upto
an annual limit of Rs. 5,000 wil] con-
tinue to enjoy tax concessions at the
same rate as before. Curtaiiment
of concessions applies only to those
in the higher income brackets be-
cause they alone can save more than
Rs. £,000 in a year. It is because we
felt that taxpayers in higher income
brackets were getting somewlat dis-
proportionately larger benefits on
their savings in approved forms that
we have abridged the concessions to
some extent, In any scheme of direct
foxation, we have to strike a bhalan-
te between equity and the need for
provision of adequate incentives for
work and savings. Budget proposals
seek to strike such a balance.

Shri Vinodbhai Sheth has also
suggested that the threshold for
payment of advance tax in the case
of registered firms should not have
been lowered to Rs. 20,000 but
should in fact have been raised fur-
ther to Rs. 30,000 or even more. I
would like to invite his attention to
the fact that under the existing law,
individuals @and Hindu TUndivided
Families have to make payment of
avance tax in cases where the cur=-
rent income excees the exemption
limit i.e. Rs. 10,000. The exemption
limit in the case of registered firmsis
the same as in the case of individuals
There is, therefore, every justifica-
tion for reducing the limit for pay-
ment of advance tax inthe case of
registered firms. I would also like
to carify that the reduction of limit
for payment of advance tax does not
in any way enhance tax liability; it
only enables Government io reshse
ita due a little earlier. -

In conclusion I would like to mm-
tion to the House that we have ap-
precisted  he genuine  difftonlties
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